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LEGISLATIVE ASSEMBLY. 
" Thuf'8day, 6th Mitreh, 1930. 

The Assembly met in the Assembly Chamber of the Counail House 
at Eleven of the Clock, Mr. President m the Chair. 

THE INDIAN COMPANIES (AMENDMEN'f) BILL. 

PRESENTATION OF THE RBPORT OF THE SBLBOT COIOlITTBE. 

ft, 'B:OD01IJ'able .. eJIor .. B&tD.y (Member for Commerce and Rail· 
wa.ys): Sir, I present the Report of the Select Committee on the Bill 
further to amend the Indian Oompanies Act, 1918, for certain purposes. 

ELECTION OF THE STANDING FINANCE COMMITTEE. 

The HODourable Sir George SchUlter (FJnance Member): Sir, with 
your permission, I should like to move the aesolution standing in my 
name, before the House proceeds to the election of Members for the 
Central Advisory Council for Ra.i·lways. I explained to you, Sir, that 
I have to be present in another p1.ace tWs morning. Sir, I beg to move: 

"That this Assembly do proceed to the election, for the financial year 1930.31, in IIIIlch 
method all may be approved by the Honourable the Preaident, of a Standing, Finance 
Gommittee of the ABllembly Dot exceeding fourteen in number to which IIhall be added a 
Member of the Assembly to be nominated by the Governor General. The Member 10 
noMinated shall be the m~  of the Committee." 

The motion was adopted. 

ELEC'l'ION OF THE STANDING COMiMITTEFJ ON ROADS. 

fte Jlcm011l'able Sir BlLupendra .aCIL .. Va (Member for Indu!!trics 
and Labour): Sir, I beg to move: 

"That this AA.embly do procsed to the election, for the finlllcial year 19J0.31, in 
luch method 88 may be approved by the Honourable the PreBident, of six Members to 
III1've on a Standinz Committee on &ads which will be appointed by the Governor 
General in Council and the constitution and functions of which Ihall he 118 defined in thfl 
lWlOIlltion on &lad Development adopted by the Assembly on the 4th February, 19210." 

The motion was adopted. 

PROCEDURE FOR THE ELECTION OF MEMBERS TO THE 
STANDING FINANCE COMMITTEE AND THE STANDlNG 
COMMITTEE ON ROADS. 

Mr. PrealdeDt: I have to inform the Members that, for the purpose 
of election of Members to the Standine- Finance Committee and the 
Standinll Committee on Roads. the Assemblv Office will be open to receive 
nominations up to 12 Noon on Saturday, the 8th March, and MOMay, the 

( 13159 ) .4 



1380 LlSOI8LA.TlVB A8SBIIDLY, [6T1I MAB. 1980. 

[Mr. President] 
10th March, 1980, respectivel.)'_ The election. if neoessary, for the Standing 
Finance Committee, will take place in this Chamber on Thursday, the 18th 
March, while the election for the Standing' Committee on Roads will be 
held on Tuesday. the 18th March. 1980. The elections will be conducted 
in ~ e with the principle of ~ .  representation by meana of 
the amgle traoaferable vote. 

ELECTION OF A PANEL FOR THE CENTRAL ADVISORY 
COUNCIL FOR RAILWAYS. 

Mr. JIlnIIY_': The Houlle will DOW proceed to elect a panel of eight. 
Membe1'8, frcm which Bix Members of the Central AdvillOl'Y Oqunoil for 
Railways wiH be Dominated. The ballot. papel'8 wiU now be supplied to 
Honourab'le Members in the order in which I call, them. Out of 18 can· 
didates oriRinal1y nominated. Mr. FMal Ibmhim Rabimtulla has linoe 
withdrawn bis candidature. 

(The ballot was tbentalc:en.) 

THE INDIAN TARIFF (AMENDMENT) BTI.L. 

fte Boaoualle Sir Gear.e BalD, (Member for Commerce and Rail-
ways): Sir, I beg to move that tbe Bill further to amend the India 
Tariff Act. 1894, for certain purposes, 8S reported by the Seiect Com-
mittee, be baken into oonaideration. 

Sir. only two changes have been made in the Biltby the ,Select 
Committep. As the BiJ] stood originally, anA item in the Schedule 
applied the saccharine duty to certain substances of a like nature, but 
left B wide discrotion to Collectors of Customs to decIde whether parti-
cular RUbstsnces were of that nature or not. The Committee have alter· 
ed the Bill, 110 all to provide that the luhstances to whicb. Raccbarine dut.v 
wiH be applied should be notified by t,he Governor Geneml In Council. 

Theaeoond change m,ade'is .8IiJ;regAP<I. t , ~ _  tbe 
rates of dut.v on radio I. . t ~ of certainkindR. It j" explained in .tbe 
Report of tbe Select Committee that tbe failure of the Indian Broadcast-
ing Oompanv and the decision of Government, AS B temporary aft'Rnlle-
mant, to take over the brooocaating, rendered it. necessRry to reconsider 
that partioular propoARl, and it hBf! therefore been omitted from til .. 
c u ~. 

These 8re the onl:v t.wo c ~e  made, SioI', Rnd Ido not thiDk J need 
say anything further in support of my motion. 

The motion was . t ~ . 

Clause 2 with the Schedule W/IfJ· ~e  to the Bilt 
ClauRe 1 WBfl added to tha Hm. 
The Title Bnd the Preamble WAre ndlled to th!3 Bil1. 
fte KOD01I1'&ble 8Ir. GeOrg • ..,.,: Sir, I 'move thAt 

amended, ,he r'C,'!"" 
The motion . wrillJ adOptP.d 

. ~. . ", \" 

the, Bill, .. 



THE STEEL INDUSTRY (PROTEC'l'ION) BItt. 

!"at .aaoarab1e air CJ.ecq1 BalD, (Member for Commerce and Bail .. 
way.): Sir, I beg to move that the Hin to amend the Jaw relating to the 
fostering and development of the te~  industry in British India, for cep. 
LaiD purposes, 8S reported bv the Select Coulmittee, bt! taken into OOI1Ri-
deration. • 

I expla1ned the object of the BiU both at-the time of itaintloduotion 
and at the time of moving for a Select Committee, and 118 the Select 
Committee hal reported the Bili without amendment, I do not think 1 
need add .anytbing further. 

The motion was adopted. 

Clause 2 and the Schedule were added to thl! Bill. 

Jfr. PnIIdIJlt: The question i.: 

"That. c1auae 1 "'od part of the Bill." 

1Ir. B. Du (Orissa Division: Non-Muhammadan) : Sir, 1 beg to 
move the amendment standing in my n8me: 

"That. for lub·clauae (2) of claWJe 1 of the Bill the followiog be aubltitut.ed : 
'(2) It Ihall .:ome into fon'e OP the lat July, 1930'." 

Sir, Honourable Membera remember that at the time this Bill was 
taken into consideration 1 put forward my views on the floor of tMs Houae 
OIl behalf of the OOD8UlIlers awd 81ao ou behalf of the importers. I must 
ftxplain that 1 was 80 Member of the Select Comruittee, and I did not write 
a minute of dissent there 88 1 found there wu no 8ubstuutial disagree-
ment between me and the Membol1l of the Committee. Hut 1 have 
noth,i.ng to retract from what I submitted on the first day the Bill was 
taken into OODsideration. I received a wiN from the Bombay lroo Mer-
ohant.· AS8OCiation again. Let me, at this stage, make it clear that I 
have nothing to 00 with the iron importers jn India, Qnd if I have any 
sympat.by, it is with the Tatas, who own .. big key industry-the iron and 
steel industry in India. But one must be fair. This is the telegram 
received from the Bombay Iron Merchants Association: . . 

"If Steel Protect.ion Bill is pUled, l&Jne sbould not come ioto force before June next, 
u trade Ihould be given due notice to enable them to arrange accordingly. Orden placed 
before int.roductioD of Bill should be allowed at old rat •. " 

Sir, I think this is a. very reasonable ~em . Orders for iron gooda 
ha.ve been placed, and it takes two or three months for the goods to be 
received. My Honourable. friend, 6'j,r George Rainy, the other day 
mentioned that, during last year, 20,000 tons of iron bars were imported. 
80 if this BiU is passed, and these people &raBot given adeqvate _e, 
they will be put to heavy lOBS. Of course, the ~ as drafted says: 

"It Ihall come ioto force· on luch date as the Governor General in Council may, by 
notification in the Guet.te of India, appoint." 

. If my Honow-aMe friend, Sir· George Rainy, intends to notify a :date 
after 1st July, I have no objection. If he assures me of that, I will 
wjthdraw my amendment., But if he ~t . tonotity tha-t ~ ~ I., e 

immediate effeCt, ·it will work 80 great hardih'tlp. Although one would like 
th.t scope of protection: extended to the Tats8, I stiU maintain what 1 
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observed t ~ other day. The Tataa have not organised their ma.rbting 
all over India, ad.though we are forced to extend proteot.;on to t e ~ Dr 
dustry. 

JEr. JIreIl4lllt: Order, order. That is not the question. 

1Ir ••• Du: All right, Sir. I will oonfine myself to my amendment. 
The HOIlOurable the Commerce Member who is 80 anxious to extend the 
acope of protection to the Tataa under the 1927 Steel Protection Act, 
should see that the .importers are not hard hit, and they should be given 
a sufficient time limit, so that all orders that have already been placed 
may take effect, and the goods arrive in India without this increased 
taxation. 

"" JIoIloarabll Sir Gear .. Jt&IIl1: Sir, I regret. I am unable· to aooept 
the amendment which has been moved by my Honourable friend, Mr. 
B. Das. He is asking the House to depart from what, I think, has been 
the unifonn practice with the case of all proteotive duties that have been 
imposed. The practice has been, that th8le duties should oome into force 
a8 soon a8 the Bill becomes law, and for obvious reasons, because if time 
is given, then considerable quantities of the protected goods can be 
imported at the lower rate of duty, and that is to the detriment of the 
protected industry. I can see no re880ll whatever for making an excep-
tion in this C88e. 

As regardl what fell from the Honourable Member, about the term. 
of suh-dl\Uge ({!) 8S it stands in the Bill, the intention of the Governor 
General in Council is, as soon as the Bill is passed, to issue a notiftoatioD 
bringing' it into effect in about 7 days. The object of this is merely 
to give proper notice, proper warning, to the Customs authorifiies, so tW 
they may be ready with their 8l'1'angements. But if 80 Ilong a period 
lUI Si months were given, then I think it is certain that there would be 
time to import considerable additional quantities of these barB and tie-
ban and the Indian manufQQturer would be prejudioed. 

1Ir. PrIIldellt: The question i.: 
"That for lub-clau .. (I) of c\aulNI 1 of the Bill the followiDi be lubetitut..d : 

'(2) It. .hall come into fOl'C8 on the lit July, ~ .  

The motion was negatived. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
TILl ,&pourabll. SIr CIeof" Bib:tl; Sir, I move that the Bill be passed. 
The motion was adopted. 

THE ~t  PATENTS AND DESIGNS (AMENDMENT) BILL. 

'!be BoDoaraIdI IIr Bha.pIDdra .ath Dra (Member _ Indus1aiea and 
Labour): Sir, I beg to move thAt ·the amendment. made by the Oounei1 
~ State in the Bill ,further to amend 1Jhe Indian Patents anel De. Aa1;,; 
un 1, for certain purposes, be taken int.o eonsideration. 
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'. I I ' ~ iii "-c, 
Sir, the amendments made by the other House are wholly of a. formal 

charaoter. ,They are three in number. In sub-clause (1) of clause 1, they 
have 8ubstituted for the figures "19'Jg" the figures "1980". In sub-
clause (b) of clause (9), in sub-section (1A), they have substituted for the 
word HJanuazoy" the word "July". 'I'hey have also re-numbered·cla.use 
~ ~ clause 29 and re-nwnbered consecutively the subsequent olauses. 
I lun sure tha.t this House will ha.ve DO hesitation in accepting all these 
amendments. 

The'motion was adopted. 

, The amendments made by the Council of State were agreed to, 

THE' SPECIAL MARRIAGE (AMENDMENT) BILL. 

JIr. 0; Wi CJ1rJ'Ime (Home Department: Nominated Official): Sir, I 
beg to move that the Bill further to amend the Special Marriage Act, 
1872, for certain purpOBes, as passed by the Council of State, be taken 
into consideration, 

The purpose of the Bill is fully explained in the Statement of Objects 
and Rea.sons. It, merely seeks to remove a defect in the Act 88 regarda 
its administration, as pointed out by the Calcutta High Court. Section 2 
of the Act provides that, before a. marriage is 8OJemnised, the parties and 
three witnesses shall, in ,the presence of the Registrar, sign a. declaration 
in'the foml contained in the 8ecou.d Schedule to the Act to the effect 
that either party has completed the age of 21 years, The deolaration 
should also be signed by his or her father or gua.rdian. The declaration 
at the' end of the' Second Schedule to the Act conta.ins, in paragraph 6, 
tbe form that, if each party has not completed the age of 21 years, the 
consent of the father 01' guardian has been given. But t,he form, as it is 
at prescnt, does not require the parties to state what their actuaJ age is, 
and in particular whether or not each party is of the age of 21 years. All 
that the form requires is that the bridegroom has to state that he h88 
completed 18 years of age, and the bride has to state that she has com-
pleted 14 years. This omission. is one which is likely to lead to consider-
1W1e la.xity, ~ the Calcutta rugh Court has pointed out, as it makes it 
posaible for a minor to get married without obtaining parent or 
gu&J.'dian'8 conseq,t, and.in the absence ?f a. ~c c declaration of age, 
rnay lead the Registrar to solemnise marnages Without the consent of the 
father or guardian, even when such consent is necessary under the Act. 
The present Bill is designed to remedy this omission. This is the main 
and ,most important provision of the Bill. In addition, however, in clause 
3, sub·o]nus6 (9:), a ffjw minor provisions of detail have e~  inserted ~  
order to" secure . proper identification of the parties and Witnesses. SIr, 
1-move. 

811 ItILrl 81DP CIOqr' (Central l'rovinces S:indi Divisions: u ~  
m.adan Rural): Sir, Honoura.ble' Members· will remember that I had m· 
trodueed' e..BUllor t ~ purpose of em g~ ~ .  defect in the Sp,ecial 
Marriage Act of 1872. The defect ~ t eXIsts In ~e Act of ~ IS as 
follows. If Honourable ~ e  will tUl'D' to sectlon 2, the, WIll find 
that m' sub-olause (3):.it is stated th$t each party to the m .m ~e must, 
if Jte or sbe hall DOt, completed the age ,of ~  ~ yea.rs, have obt&Jned the 
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consent of his or her father or guardian to the marriage. Now, this Act 
was passed, 88 Honourable Members will remember, in ·1872. It WIUI 
introduced by Sir Henry Maine in 1868. Neither in 1868 nor in 1872 
was there any statutory law of majority for this country. The first 
statutory law of majority was passed three years later. It was plUlBed 
as Act IX of 1815, and it was there laid down for the first time that a 
person shall be deemed to have attained his majority, except in the very 
special circumstances mentioned in section 8, on the completion of 18 
years. Prior to 1875 we followed the ~ g  lQw, tha EngHsh law being 
that a· person completed his minority and attained his majority on the 
completion of 21 yeo.rs, and because we had no statutory provision in thia 
country in respect of the age of .majority, the authors of the Act of 1872" 
provided for the consent of the fathel' or guardian in the case of persons 
below tho age of 21, ·as they were treated as minors. But look at the 
discrepancy between the two statutes of the Indian Legislature. In the 
case ofa person who is above the age of 18 and below 21, UDder the 
Indian Majority Act, except under the special provisions of section 8, with 
which I am not concerned, he is a major; consequently he cannot have 
a guardilUl. He wants to get married, and ~et this section 2 provides 
and makes the UegistrBr say, "I cannot pemut you to marry, unless you 
have obtained the consent of your father or gua.rdian". Now, asswning 
tha.t he has no father, and he has no guardian either; the result is that 
he cannot marry at all. He is a man of age; he cannot obtain the con-
sent of his guardian beeause, under the Indian ·Majority Act and the 
Guardians and Wards Act, a guardian cannot be appointed to look &f_ 
a major; and yet he wants to be married; he cannot marry under the 
law. This was the defect which I draw the attention of this House to 
by providing for BD amendment of the Special Marriage Act. of 1872, by 
substituting "the completion of 18 yeara" for "18 and 21 years", But; 
at that time 1 was opposed both by the Government and BOme of my 
more orthodox friends, and they sa.id, "You are further loosening the law, 
and we will not allow you to remove the defect". The result was that; 
my Dill was defeated, 

Now, Sir, my Bill WBS. ~e e te , but I~  at the result of it. If this 
Bill becomes law, the position would be thiS. Under the present 'law, as 
it is administered by the High Courts, if Honourable Members ... ill tum 
to section 5, they w.iU see that, under thill section, every party has to say, 
'.'1 hal;e obtained the (lonsent of my faf,her or guardil\n". Uuder the law, 
88 administered by the High Courts, the Registrar cannot insist upon • 
declaration to the efiect that the person has obtained t.he consent of hie 
father or his guardian. But if you are to tighten the law, as Govem-
roent propose to do, you would be disqualifying a person between the 
ages of 18 and 21 from m ~ g at all if he has no father ~ e, and he 
obviously cannot have a guardian whose conse!1t he can .0btalD. I there-
fore submit that when the Government deCided tobrlDg forward ·thlS 
Bill, they should 'have gone into ~e whole question, particularly in. ~  
of the Bill which I had myself mt u~  f?l' the ~ e o! .~t g 
this defect in the statute law. Now, 81r, m ~ of followlOtI' on ~e 
lines of my own Bill, ·what Government are trymg now to do, IS, to dis-
qualify those ~  from marryin;g under the Act of. 1872. In t!te 
statement of ObJects and ReasoDs it 18 very clearly Ipated . 

. I 

.. ~ e ",ult il that the Regiatrar of Mamagee cannot enforce \h. provilion ,\)oat,. 
ponHDt if the parties refrain froia flUln, in JlM'araPh 6 of th.deol .... tiou." 
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- Paragraph 5 is this. To those of my friends who ha.ve not got a 
eopyof the Act before them, I shall quote: 

"Tbe consent of my father or guardian, a8 t.be caBe may be, has been given t.o a 
marriage between mYMIf and C D and bu not· been revoked." 

Up to now a man between the ages of 18 and 21 need not subscribe 
to this paragraph 5 at all. But under t,his Bill, if it is passed, such per-
BOn will be disqualified because he will be compelled to subscribe to this 
paragraph 5. 'fbe result of that would be tha.t persons between 18 and 
21 would be disqualified from marrying at all. 1 suhmit, Sir, that that 
is a. defect which can only be removed in the manner I ha.ve indica.ted, 
namely, by the amcndnltmt C){ sect,ion 2, sub-clause (3), by substituting 
the words, "and each party must, if he or she ha.s not completed the age 
of 18 years", thereby bringing the Special Marriage Act into conformity 
with the provisions of the Indian Majority Act, adding a provil.;ion to the 
effect tha.t he has attained the age of mnjority ns provided in Act IX of 
1875. That, I submit, is the obvious way of proceeding in the matter; 
otherwise you will be making the whole thing thoroughly absurd. You 
ask B major to go before a Hcgistrar, and the . Registrar solemnly asks 
him, "What is your age?"; he says, "20 years nnd 11 months". The 
Registr&l' asks, "Have you obtained the consent of your guardian"; 
he says "No, I have not. 1 ca.nnot have a guardian under the law, finn 
therefore I cannot get anybody's consent". "Have you got your father?" 
-"No, he ill dead". Thon tho ~g t  says "Very well, you cannot 
marry". 'l'hat is the position which this Dill will land us in. Now. I 
aRk Honourab'e Members, can anybody conceive of such lI·n absurrlit1y 
as this Bill sooks to introduce into the law of the land? (An IfonourQ.ble 
Mr.mber: "Yes, t ~ Govermmmt clln. ") 'rhe <iovernmrmt el\D; they are 
capable of it. I therefore submit that we mURt oppose this Bill nnd 
compel Government to amend section 2 of the Indian Special Marriage 
Act by bringing it into conformity with the statutory provisions of the 
Indian Majority Act. I. therefore. Sir, oppose the consineration of this 
Bill. 

The HOJIOUDble Sir .Tam .. ONlat' (Home Member): Sir, the te ~  
of this Bill has been explainell by my Honournhle friend, Mr. Gwynne. 
It WBS merely, without making any alteration of sublJtance in the Act as 
it stands, to bring the E'chedules into ~ m t  with the Act, and to 
remove the difficulty of administration ",hieh has been pointed out by tbe 

cutt~ High Court. The point which my Honourable and learned friend 
has 'l'Bised is one which will require further considemtion. If, therefore, 
the HouRe will sgree to P8SS the motion for considerat.ion now before it, I 
8hall undertBkP. that no further motion shall be rt1ade till that point bas 
been examined. . 

. ... ••• ]t • .Tayabr (Bombay City: Non-Muhammadan Urban): Sir, 
. tlie point' mentioned by' Sir Han Ringh Gour is a very important one .. I 
confeRS I have had no time to look into the several sections of this Act; 
this Hm merely says that in section Hoand so; 'for the words so nnd so, 
the words sO And 80 be substituteCi; the' practice in the' Legisla.tive Council 

. in . Botnbay use'd' to be, when I W8S' t.here; that when 'such Bills were on, 
the Govemment showed us the courtesy of putting on the tBbie the Acts 
to which the amendments were proposed; but appArentlv in this House 
such A (',ourtesy dO,es. not e~ t  and .the difficulty therefol'e is that we 
I~ t unclentand exactly what the amendment amOunts to .. Therefore, 
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Sir, I could not realize the real· nature of the amendment, but now that 
Sir Hari Singh Gour has drawn our attention to it, it seems to be so 
obvious that the proposed runendplent, if allowed, will create a most ema-
ordinary anomaly. A person who has attained 18 years of age cannot have 
a guardian except under the circumstances which Sir Hari Singh Gour 
pointed out; and yet this Bill seeks to make a declaration u ~e  clause is 
compulsory, which is not the rule at the present moment, ooeording to 
Dr. Gour. The result of that would be. as Dr. Gour has pointed out, that 
a person between 18 and 21 will not be able to take ad'lsntsge of the 
Act; he will have to find a father; if his father is dead this will be im-
possible: then he will have to find a guardian. which is impossible again 
because no gUBrdinn can ordinarily be appointed to a person who has sttllined 
18. The word!:l " twenty-one" in the original Act according to Dr. Gour-
and I agree with him-were inserted at a time-in 1870-when India had 
not its own Majority Act. which was passed in 1875. Therefore the words 
"twenty-onc". according to the state of circumstances in the year 1870, 
were perfectly sensible; but after the Majority Act was passed in India 
and "eighteen years" WBt; made the majority year in India., it soemA 
obvious that "twenty-one" should have been removed long before this. 
Therefore what Dr. Gour hRs drawn attention to is perfectly obvious, and 
I cannot understand why Government cannot accede to the point and 
solve the whole ditlloulty. either by lcaving the Inw where it is now. with 
the result that clnuse 5 will contil111e to be optional, or if they want to 
make it compulsory, t.hey shl)uld change "twenty-one" into "eighteen" 
vears. That '101 ~ the whole difficulty. We should, however. like to 
have the opinion of the Honourllble t,he Law Member on th)s point. 

'lb.. Honourable Sir BrojeDdra X1U'r (Law Member): Sir. I must 
confess that I did not apply my mind to this Bill before this moment. The 
criticism which Sir Hari Singh Gour has made lIeems to me perfeotly legiti-
mate criticism. If this matter were in court I could easily defend theBe 
changes. Sir, I shall give an illustration. My Honourable and le8l'Ded 
friend, Mr. Jayakar. knows that in the Hindu law of adoption there is a 
doctrine that a woman cannot ArfOpt without the (!()nsent of her 
husband .... 

Kr. K. R. ~  In certain parts of India. 
ft, HODOIU'Iobl. Sir BroJlDdra Kltter: That is the general law; 

Vasishta says tha.t no woman may adopt without, the consent of her husba.nd. 
What about a widow? One school of Hindu la.w has interpreted it in this 
. way: She ha-e not got her husband; consent ill not possible; therefore. no 
oonsent is necclI8ary. In another school of Hindu law it haR been held, on 
the interpretation of the same text. that 0. widow cannot adopt because 
the consent of the husband is 8 preliminary condition. Now, there are 
these two diffel'Artt views. In the first view, when there is nohuaband and, 
therefore, no consent is pORRible, no consent is necessary. notwithstanding 
the inj1lnction of low thAt such conllcnt ahould be obtRinell. Similarly. it 
may well be argued. if thiR matter came before a court Of law. that in' the 
case of a person between 18 Rnd 2] who hilS got neither 8 father nor a 
~u , Mns8nt is Dot pOBtiible. and, therefore, consent is exeu&ed. But 
these 81"e e~  Rubtleties. nnd I need not weBrv the HOURe with legal subtle.. 

,tieR. . . . . . . 

Xl •. Pruldent: I~ it worth while ~ .~ with the Bill? 
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'1'I1e HODourable Sir Brojendra Kitter: Whnt I say is this, that sinefl 
we ~e. legislating, we might make the law clear nnd not leave it to be 
pllob'ed,. with ill. ~. court of law by subtleties. 

I ~ ·11. S. ADey' (Derar Representative)! At lenst leave it without 
ereating greater con1usion t.han there· was before. 

"1"I1e Bonourable Sir BroJlDdr& Kitter: Since we are legislating,. we migpt 
as well make the point clear, and I must confess that if the proposed 
ehnnges are mnde, it n'ould create Rome Rmount of confusion. 

1Ir. O. W. Gwynne: Sir, the point.s that have been raised will be yery 
carefully examined; meanwhile I would ask the leave of the House to 
withdraw this motion. 

,The .. motion ~, by leave of the A,ils.tl.,abJYi t. ~  .. 

THE PIUSONS(AMENDMENT)' II~ . 

1Ir. O. W. Gwynne (Home Depllrtment: Nominated Official) .~ , I beg 
t.o move t.hllt the Bill further to amend t,he PriHons Act, 1894, for n certain 
pUrpOSf" as pas'Red ~  the Council of State, be tllken int.o considerllt,ion. 
The purpo!'le of thiR small, formnl and non-cont,entiouR amendment of sec-
tion 27(2) of the })rilolo)H; Act is dearly ('xpbined in the Statement of 
ObjectM und Relll;onlol. It. iF! /I. meORure 01 nclministrntive convenience 
rendered adviMabl(J bv t.he decision, on a. recommendation of the Conference 
of Inspecton! e e ~  of Prison!!l in 1928. that the age limit of an adolescent 
Jlri!loner Hhoulcl he 21 and not lA m; it WRR hefore. The amendment is 
deRigned to !;prure a more r.onvenient, and suita.ble provision for adolescent 
priillonerR. hoth under t.rinl a.nel convicted, for purposes of proper segrega-
tion while in prison. Local Governments have been conBulted on this 
amendment and have fin agreed to it. Sir, I move. 

TnE' motion was adopted. 

Clause 2 was added to the :Bill. 
Clause 1 was aflded t.o the Bill 
The Title and Preamble were added to the Bill. 

IIr. O. W. Gwynne: Sir, I move that the Bill, 8S ~ e  by the Council 
of State, be passed. 

The motion wus adopted. 

THE RErEALING AND AMBNDING BILL. 

fte BOD01llab1e Sir BroJlDdra Kitter (Law Member): Sir, I beg to 
move that the Bill to amend certain enactments and to repeal certain 
c:fther enactments, as passed by the Council of State, be taken into con-
sideration_ 
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I Sir Brojcndra Mittt'r.] 
HiI', this BilllllUY be described CIS lcgil>lllf,ivc 1l1,ring c e ~. The objeob 

is to make some necessary amendments of a fonnal nature in certia. en-
actments Rnd to repeal c('rtnin spent. or useless matter ia the Statute-book. 
The rUIH;ons for the proposed amendments snd repeals are fully expiaiBed 
in the Statement of Objects' and Reasons. Sir, I move. 

The motion WRK adopted. 

Clauses 2 to 4 were added to the Bill. 
The First nnd ,E'econd Schedules were added to the BiU •. 
('lIml'le 1 WB8 Rdded to the Bill. 
The Title nnd Preamble were added to fho Bitt. 

ft, Honourable Sir Brolaclra mt._: Sir, 1 beg to move tlaat til, Bill. 
a .... pasl'ccl hy the Council o( Stllte, be pussed. 

The motion \\,:11> lldopted. 
The Assembly then adjourned till EtneR of the Clock Oil Frictay, tJae Tth 

'\(Itrrn. 1930. 
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